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Title : Introduction of the National Commission for Minority Educational Institutions (Amendment) Bill, 2009.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Madam, | beg to move for leave to introduce
a Bill further to amend the National Commission for Minority Educational Institutions Act, 2004.

MADAM SPEAKER: The question is:

"That leave be granted to introduce a Bill further to amend the National Commission for Minority Educational Institutions
Act, 2004."

The motion was adopted.

SHRI KAPIL SIBAL: | introduce the Bill.

MADAM SPEAKER: The House shall now take up Matters of Urgent Public Importance.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR
BANSAL): Madam, may | make a submission before that?

MADAM SPEAKER: Just a minute. The Minister has to say something.
...(Interruptions)
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): The submission is related to the House.

SHRI PAWAN KUMAR BANSAL: Madam, today is the last day of the House and we are adjourning sine die today. My request
to you and also to all the hon. Members would be that from now onwards up to 1.00 p.m., you may take up the 'Zero Hour'
matter and at 2.00 p.m. we may have the reply of the Minister of Agriculture to the debate on Price Rise. After that we may
adjourn the House and we dispense with the Private Members' Business.

MADAM SPEAKER: If the House agrees, we may do that.
SEVERAL HON. MEMBERS: Yes.

MADAM SPEAKER: The Half-an-Hour Discussion listed for today stands postponed to the next session of the House. If the
House agrees, it may be taken up in the first week of the next session.

SEVERAL HON. MEMBERS: Yes.
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MADAM SPEAKER: There is a definite rule for it. You go according to the rule. Now let the hon. Member raise his matter of
urgent public importance.
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